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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
O.A. NO. 248/2022

IN THE MATTER OF:

APPLICANT: In re: News Item published in the
Hindu dated 27.03.2022 Titled as
Digging up the Chambal

//VERSUS//

RESPONDENT: State of M.P. & Ors

REPLY ON BEHALF OF RESPONDENT STATE OF MP

On behalf of Respondent State named above, it is most

respectfully submitted as follows:-

1. The Hon'ble Principal Bench has already decided the same issue
in OA No. 99/2020 titled as Ashish Bhadauria V. State of MP

vide order dated 22/03/2021 passed following order:

«]. Grievance in this application is that illegal sand mining is
being done in Chambal sanctuary area on UP MP border, in the
vicinity of National Chambal Gharlal Wildlife Sanctuary, to the
detriment of flora and fona of the area, without any EC or

without any safeguards.

2. Though no report has been furnished in terms of last order
dated 08.07.2020 by District Magistrates concerned ILe.
Etawah In UP and Niwari in MP and Chief Wildlife Wardens of
UP and MP, the matter of remedial action against illegal sand
mining has been dealt with by this Tribunal vide order dated
26.02.2021 in O.A. No. 360/2015, NGT Bar Association v.
Virender Singh (State of Gujarat) and other connected matters.

The operative part of the order is as follows:-

27. We direct all the States/UTS to strictly follow the SSMG-
2016 read with EMGSM-2020 reinforced by mechanism for
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preparation of DSRS. (in terms of directions of this Tribunal
dated 14.10.2020 In Pawan Kumar, supra and 04.11.2020 In
Rupesh Pethe, supra), Environment Management Plans,
replenishment studies, mine closure plans, grant of EC (in
terms of direction dated 13.09.2018 in Satendra Pandey,
supra), assessment and recovery of compensation (as per
discussion In Para 25), seizure and release of vehicles involved

in Illegal mining (In terms of order dated 19.02.2020 in

Mushtakeem, supra), other safeguards against violations,
grievance redressal, accountability of the designated officers
and periodical review at levels. As already noted, EMGSM-
2020 contemplates extensive use of digital technology,

including remote sensing.

28. We further direct that periodic inspection be conducted by a
five- members Committee, headed and coordinated by the
SEIAA and comprising CPCB (wherever it has regional office),
State PCB and two expert members of SEAC dealing with the
subject. Where CPCB regional office is not available, if
MOEF&CC regional office is available, Its Regional Officer will
be Included in the Committee. Where neither CPCB nor
MOoEF&CC regional office exists, Chairman, SEIAA will tie up
with the nearest Institution of repute such as IIT to nominate an
expert for being included in the Committee. Such Inspection
must be conducted at least thrice for each lease i.e. after of
25% the lease period, then after 50% of the period and finally
six months before expiry of the lease period for midway
correction and assessment of damage, if any. The reports of
such Inspections be acted upon and placed on website of the
SEIAA. Every lessee, undertaking mining, must have an
environment professional to facilitate sustainable mining in
terms of the mining plan and environmental norms. This be

overseen by the SEIAA. Environment Departments may also

develop an appropriate mobile App for receiving and redressing

the grievances against the sand mining, including connivance

of the authorities and also a mechanism to fix accountability of

the concerned officers. Recommendations of the Oversight
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Committee for the State of UP quoted earlier may be duly taken

into account.

The mechanism must provide for review at the level of the Chief
Secretary at least once in every quarter, in a meeting with all
concerned Departments in the State. The Chief Secretary UP
may ensure further action In the light of the report of the

Oversight Committee. Similarly, at National level, such review

needs to be conducted atleast once in a year by the Secretary,

Environment in coordination with the Secretaries Mining and

Jalshakti Ministries the CPCB.

29. We further direct all the States/UTS to publish their annual
reports on the subject and such annual reports may be
furnished to MoEF&CC by 30 April every year giving status
till 31 March. First such report as on 31.03.2022 may be filed
with the MoEF&CC by all the States/ UTS on or before
30.04.2022. The report may also be simultaneously posted on
the website of the Environment Department of the States/UTS.
Based on such reports, MOEF&CC may consider supplementing
its Guidelines from time to time. The MoEF&CC may prepare a
consolidated report considering the reports from the
States/UTS and publish its own report on the subject,
preferably by 31" May every year.

30. We direct the Secretary MoEF&CC to convene a meeting in
coordination with the CPCB and Mining and Jalshakti
Ministries of Central Government and such other
experts/Individuals at National level and representatives of
States within three months for Inter-action on the subject which
may be followed by such meetings being convened by the Chief
Secretaries in all States in next three months. Holding of such
meetings will provide clarity on enforcement strategies and
help protection of environment. All the applications are
disposed of. Individual issues may be gone into in accordance

with the mechanism to be involved as above."

2
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3. In view of the above, the Secretaries, Environment, UP and

MP may take further remedial action the matter following due

process of law.
4. The application is disposed of.

5. A copy of this order be forwarded to the Secretaries,

Environment, UP and MP by e-mail for compliance.”

The copy of order is marked and filed herewith as ANNEXURE
RR-1

—_—

2. In OA No. 57/2021 Hon’ble Central Zonal Bench of this Tribunal
vide its order dated 25/05/2022 directed the Chief Secretary
Government of Madhya Pradesh to take corrective action and
also to submit the action taken report as well as to suggest

sustainable remedial measures to the Hon’ble Tribunal.

3. In compliance to the direction passed by Hon’ble Tribunal a
meeting was conducted under the chairmanship of Chief
Secretary, Government of Madhya Pradesh on 27/06/2022 at
Vallabh Bhawan Bhopal following were present in the meeting :-

//MINUTES OF MEETING HELD BY CHIEF SECRETARY//

1. Additional Chief Secretary, Government of Madhya Pradesh,
Department of Home

2. Principal Secretary Government of Madhya Pradesh,
Department of Forest

3. Principal Secretary Government of Madhya Pradesh,

Department of Environment

Divisional Commissioner Gwalior/Chambal Division

Inspector General of Police Gwalior/Chambal Zone

Chief Conservator of Forest Gwalior/Chambal Zone

District Collector, District Gwalior, Bhind, Morena & Datia

Superintendent of Police District Gwalior, Bhind, Morena &

Datia

g2
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ii.

iii.

Chief Conservator of Forest/ Divisional Forest Officer

wildlife Sanctuary Morena Madhya Pradesh

During the meeting after following deliberation &

observations are made by the attendees:-

The meeting was convened by the Principal Secretary,
Department of Mineral Resources who had apprised during
the meeting that the department has notified new MP
mineral (Prevention of Illegal Mining, Transportation,
Storage & Trading ) Rules 2022 on 08/04/2022 therein for
illegal excavation transportation and storage of minerals,
more stringent penal provisions are provided and in
addition to these provisions for recovery of environmental
loss/damage the penal provision of compensation and

recovery of fine are also provided.

During the meeting Collector Morena has submitted that
in the District Morena to curb and control illegal sand
mining and transportation in forest area the forest
department is provided the armed force of SAF and the
District Level Task Force has also initiated joint action
against such illegal activities and further the illegal
excavation, transportation and storage cases registered by

the revenue officials are now decided at the earliest.

In District Morena sand mineral is available in Chambal
River which falls within the Chambal Ghadiyal Sanctuary
area, therein five locations are demarcated and selected for
carrying out sand mining activities and to allow sand
mining activities in the sanctuary area necessary approval
is pending before the MoEF & CC.

The District Collector, District Gwalior has submitted
during the meeting that in District Gwalior the District
Level Task Force is already constituted which has initiated

regular action against illegal excavation, transportation

J;nd storage of sand, the meetings of District Level Task
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Force are conducted regularly and the District Mining
Branch along with the District Administration is keeping
vigil eye on such illegal activities. The District Mining
Branch, Gwalior has taken preventive action by
establishing 7 check posts thereby to keep sufficient

surveillance on all such illegal activities.

The District Collector District Bhind also submitted that
District Mining Branch Bhind has taken a preventive
action by establishing 6 check posts thereby to keep
sufficient surveillance on all such illegal activities. Further
the District Collector District Bhind submitted that the
joint team of Revenue and Forest Department are

constituted which are carrying out incognito inspections in

illegal mining prone areas and further to curb and control
all such illegal mining activities the team of 30-40
Subordinate Government Employees are sent to such

illegal mining prone areas who are taking action against

illegal excavation and transportation.

The District Mining Branch, Datia has taken a preventive
action by establishing 7 check posts thereby to keep
sufficient surveillance on all such illegal activities.

The Chief Secretary passed necessary direction during the
meeting that a Divisional Level Coordination Committee be
constituted under the chairman ship of Divisional
Commissioner Gwalior/Chambal Division and the
Inspector General of Police Gwalior/Chambal Range, Chief
Conservator of Forest Gwalior/Chambal Division, Regional
Officer MPPCB, Regional Transport Officer and Regional
Head of Directorate of Geology and Mines will be the

member of the said committee.

The Divisional Level Committee will keep a vigil eye on
illegal excavation, transportation and storage of minerals

and will review and monitor the preventive action by

g2
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providing sufficient armed force to curb and control all
such illegal activities.

The minutes of meeting dated 27/06/2022 are marked and filed

herewith as ANNEXURE RR-2

As observed and instructed by Chief Secretary Government of

Madhya Pradesh during the meeting dated 27/06/2022 the
urces, State Government of Madhya

Department of Mineral Reso

Pradesh has constituted a Divisional Level Co-ordination
Committee vide order dated 01/07 /2022 which is as follows.

1. Divisional ~Commissioner Gwalior/Chambal Division

(M.P.)- Chairman
Inspector General of Police Gwalior/Chambal Range(M.P.)

Chief Conservation Officer Gwalior/ Chambal Zone (M.P.)

Regional Officer MPPCB Gwalior (M.P.)
Regional Transport Officer, Gwalior(M.P.)

Regional Head of Directorate of Geology & Mines, Gwalior

o A w N

(M.P.)
The copy of the order dated 01/07/2022 is marked and filed

herewith as ANNEXURE RR-3

//DISTRICT-WISE COMPLIANCES//

DISTRICT MORENA:-

In District Morena the District Level Task Force held a meeting

dated 06/12/2022 at 11:00 AM in the office of collectorate

Morena, following members/officials were present during the

meeting :-

1. Superintendent of Police District Morena
0. Divisional Forest Office District Morena
3. Additional Collector District Morena

4, Mining Officer District Morena

5. District Excise Officer District Morena



6. District Food Officer District Morena

7. District Medical Officer District Morena

8. Mining Inspector District Morena

During the said meeting after deliberations and discussion

following decision were taken:-

The District Collector Morena instructed to initiate joint
action against sand mining mafias particularly for the
mafias who are operating in the restricted area of Chambal
River, the Divisional Forest Officer is instructed to provide
the information to Additional Collector and Additional
Superintendent of Police along with the District Mining
Branch so that such information be updated on the portal.
The Police/Forest/Revenue and Mining Department are
instructed to take co-ordinated action and the vehicles
involved in such illegal sand transportation be confiscated
and FIR shall also be registered/lodged.

The Subordinate Government Employees who are deployed
at the mineral check-posts are instructed to provide
monthly information pertaining to the action initiated
against the illegal sand transportation from River Chambal
apart from sand other minor mineral mafias who are
active in the District Morena a pre-planned joint action be

initiated.

STRATEGY & IMPLEMENTATION TO CURB AND
CONTROL ILLEGAL SAND EXCAVATION FROM
NATIONAL CHAMBAL SANCTUARY

There is a problem of Illegal Sand Excavation from
National Chambal Sanctuary. In the leadership of District

Task Force incognito raids were carried out and during the
raid it is ensured that the vehicles transporting illicit sand
are seized and the Forest Department has initiated the
confiscation proceedings against such vehicles. During the
last 1 year the Forest Department has ceased 69 vehicles

wherein the confiscation proceeding is pending and during
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the last 1 year 42 vehicles have been already confiscated
by the forest Department.

iv) The District task Force also observed that within the Forest
Division Morena measures to curb and control the illegal
excavation and transportation of sand, information system
will be developed and by regular patrolling of forest
officials/SAF Force within the forest area and the
sanctuary will also work as a deterrent against the illegal

sand mining activities.

v)  The Forest Department has also restricted the entry of
vehicles into chambal river by digging up trenches so as to
restrict the entry of vehicles, the Divisional Commissioner
Chambal Division has also instructed to take photographs
of illegal sand transporting vehicles through the help of
CCTV and drones which will be made available to the
District Administration and further joint action will be
initiated in the leadership of the District Task Force
against illegal sand transporting vehicles.

vi) In the National Chambal Sanctuary at various points
steamer and boats are used as a mode of transport to
cross the river and for the necessity of public in general,
such practice is not possible to be stopped therefore, the
District Task force has taken a decision to regulate the
plying of boat and steamers, thus all the drivers of boat
and streamer will make an application before the Forest
Department and under the direction of District collector a
committee may be constituted in all the three districts
therein SDM will be the Chairman and Director National
Chambal Sanctuary and Chief Executive Officer, Janpad
will be the members of the committee. The boat and
steamers owners/drivers will make and application before
the Forest Department and the Forest Department will
place and consider the applications before the aforesaid

committee. The CEO Janpad Panchayat will issue
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requisite permission for plying of boat/steamers and

recover royalty for such permissions.

vii) The District Task Force has also observed that the vehicles

involved in illegal transportation are by passing the tolls
established at National and State Highways often it is
found that the vehicles involved in illegal sand transport
activities are not having any registration number
mentioned on the vehicle therefore, with the coordination
of police and other department the regional transport
department shall carry out joint action against such illegal

vehicles.

The minutes of meeting dated 06/12/2022 are marked and filed
herewith as ANNEXURE RR-4

In District Morena the District Level Task Force held a meeting
dated 20/01/2023, during the said meeting after discussion

following decision/observations were made:-

i) The District task force committee instructed to initiate joint
action against sand mining mafias particularly for the
mafias who are operating in the restricted area of Chambal
River and such information be updated every month. The
vehicles involved in illegal sand transportation be
confiscated and FIRs be loged against such vehicles. The
check post established within the close vicinity of Chambal
River to curb and control illegal transportation activities, the
sub ordinate employees posted at such check post be
instructed to take effective steps and the information be
provided every month. The minutes of meeting dated

20/01/2023 are marked and filed herewith as ANNEXURE
RR-5

i) 1t is further submitted that the there is no
sanctioned/operational sand quarry in Chambal River in
District Morena. The copy of the letter dated 03 /02/2023 is
marked and filed herewith as ANNEXURE RR-6
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The office of Divisional Forest Officer Forest Division Morena
vide letter dated 08/07/2022 has provided an information to
Mining Officer District Mining Branch Morena that a check-post
at Dholpur Road Morena has been established by the Forest
Department to show the exact location the co-ordinates are also
provided by the office of Divisional Forest Officer Forest Division

Morena. The copy of the details of the check-post is marked and
filed herewith as ANNEXURE RR-7

. The District Mining Branch District Morena has provided the

consolidated list of illegal mining/transportation/storage for the
year 2021 therein total 192 cases are registered out of which 69
vehicles have been confiscated and thereafter in the year 2022
137 cases are registered out of which 15 vehicles have been
confiscated. The List providing the details in tabular form is

marked and filed herewith as ANNEXURE RR-8

Further the cases registered for illegal mining in District Morena
for the period 01/09/2022 to 23/01/2023 are that the Forest
Department has registered 32 cases of illegal sand
mining/transportation and the Police have also registered 10
cases of illegal sand transportation whereby the FIR is lodged
and 4 culprits are prosecuted. The copy of list providing the
details are marked and filed herewith as ANNEXURE RR-9

Since there is no sanctioned/valid sand quarry in District
Morena therefore, there is no occasion to pass any order

pertaining to rainy season ban in District Morena.

DISTRICT BHIND:-

In District Bhind the District Level Task Force held a meeting
dated 06/06/2022 in the Collectorate Office Bhind, following
members/ officials were present during the meeting :-
Sub-Divisional Officer (Revenue)

ii. Sub-Divisional Officer (Police)

-

ili.  District Transport Officer
iv.  District Mining Officer

345
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the said meeting after discussion following

decision/observations were made:-

The Mineral Resource Department and Revenue
Department are instructed to facilitate the valid sand
contractor to establish check-posts under their
monitoring and observation the Mining Officer/Mining
Inspector Bhind are instructed to keep continuous
vigilance on such mineral check-posts and if necessary
the assistance of nearest Police Stations be provided in

the District Bhind.

The abandoned illegal stock of sand be confiscated and
further be auctioned through valid contractor or
provided to the Government construction agencies. The
Transport Officer may check the illegal transportation
vehicles its prescribed capacity and make and in case
of any additional modification or increase in the
prescribed height of body is found then for such
illegally modified vehicles appropriate actions shall be

initiated.

The Transport Department may take proper action

against unregistered vehicles involved in illegal

transportation of minerals.

Police, Revenue and Mining Department shall carry out
incognito raid at sand mining blocks situated at Sindh
River and may carry out action against illegal

transportation vehicles/machines and pandubbis.

The River Chambal falls within the Chambal wildlife
Sanctuary area and various complaints are reported
for illegal sand mining and transportation in these
forest areas. The Forest Department is duly empowered
to take action within the purview of Forest

Conservation Act therefore the Divisional Forest Officer

il
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Bhind shall initiate necessary action and will keep
continuous vigilance in the forest area, if required the
Divisional Forest Officer Bhind Divisional Forest Officer

Bhind may take assistance from police.

The minutes of meeting dated 06/06/2022 are marked and filed
herewith as ANNEXURE RR-10

10. Total 9 sand mineral check-posts are established within the District
Bhind vide order dated 10/06/2022. The order dated 10/06/2022
is marked and filed herewith as
ANNEXURE RR-11

11. The District Collector Bhind vide order dated 29/06/ 2022 has
imposed rainy season ban from 30/06/2022 to 30/09/2022 during
such period river sand mining activities are completely banned in
District Bhind. The copy of the order dated 29/06/2022 is marked
and filed herewith as ANNXURE RR-12

12. The District Mining Branch District Bhind has provided the list
about the illegal sand mining for the month of June 2022 therein
total 49 cases of illegal transportation & storage are registered and
thereby an amount of Rs 97 ,39,394/- has been recovered. The list
providing the details of illegal mining activities during the month of
June 2022 is marked and filed herewith as ANNEXURE RR-13

The District Level Task Force District Bhind held a meeting dated
27/01/2023, during the said meeting after discussion following

decision/observations were made:-

i) The River Chambal falls within the Chambal wildlife
Sanctuary area and various complaints are reported for
illegal sand excavation and transportation in these
forest areas. The Forest Department is duly empowered
to take action within the purview of Forest
Conservation Act therefore the Forest Department
Bhind shall initiate necessary action and will keep

//(// continuous vigilance in the forest area, if required the
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Forest Department Bhind may take assistance from
police. The copy of minutes of meeting dated

27/01/2023 is marked and filed herewith as
ANNEXURE RR-14

ii) It is further submitted that the there is no
sanctioned/operational sand quarry in Chambal River
in District Bhind. The copy of the letter dated
03/02/2023 is marked and filed herewith as
ANNEXURE RR-15

In view of the judicial and factual matrix the reply may kindly be
taken on record and the Hon’ble Tribunal may pass appropriate

order, accordingly, in the imminent interest of justice.

An affidavit in support is filed herewith.

SUBMITTED BY;

RESPONDENT STATE OF MP

THROUGH,;

BHOPAL (SACHIN K. VERMA)
03/02/2023 COUNSEL FOR THE RESPONDENT STATE OF MP
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
0.A. NO. 248/2022

IN THE MATTER OF:

APPLICANT: In re: News Item published in the
Hindu dated 27.03.2022 Titled as
Digging up the Chambal

//VERSUS//
e RESPONDENT: State of MP
/ O ﬁ:‘ﬂ}/z
Q) -
(&
L : AFFIDAVIT

.2
/be, 31(5;%& I, Anoop Mishra, Aged about 61 years, S/o Shri K.K Mishra posted as
Deputy Director Mineral Administration, O/o 29 A Khanij Bhawan Arera
Hills Bhopal (M.P.) do hereby state on oath and solemnly affirm as

under:-

1. That, I have been appointed as officer incharge to represent the case on
behalf of Respondent State of MP in the present matter and as such I am

well conversant with the facts of the case and therefore, competent to

swear this affidavit.

2 That the accompanying reply cum compliance report has been drafted as

per my instructions and also explained to me.

3. That the contents of para 1 to end of accompanying reply cum
compliance report are true to my knowledge based upon official records

and the legal averments made therein are true on the legal advice
received and believed to be true. 0(:1[,/

afhaep J‘”jfdm pas mingee DEPONENT
o S ke rAbhasdy ";,J Wi 24 ,9.,3{ av4 VERIFICATION

s RAiwa)o2]2.... 5 mwgmdn:im:m BhepL{ )

oA ve described deponent do hereb i f 1to
mum}m:}.crgm.. ) . P ereby verify that the content of para

g o e affidavit are true to my personal knowledge and belief.

2023 at Bhopal (M'P!p

g v

il P DEPONENT

et o> IDENTIFIED BY ME e
ot Ryera



e s 8 e —— R

SCC Online Web Edition, © 2023 EBC Publishin 3
' g Pvi. Ltd. > —
Page 1 Thursday, February 02, 2023 ANNCX Ve
Printed For: Mr. Sachin Verma
SCC Online Web Editlon: https://www .scconline.com/
o gl ek © 2023 EBC Publishing Pvt. Ltd., Lucknow.

2021 SCC OnlLine NGT 64

In the Natlonal Green Tribunalt
(BEFORE ADARSH KUMAR GOEL, CHAIRPERSON AND SHEO KUMAR SINGH, MEMBER (JUDICIAL)
AND NAGIN NANDA, EXPERT MEMBER)

Ashish Bhadauria ... Applicant;
Versus

State of M.P. ... Respondent. /

Original Application No. 99/2020
Decided on March 22, 2021, [Date of Hearing: 22.03.2021]
ORDER

1. Grlevance In this application Is that lllegal sand mining Is being done In Chambal
sanctuary area on UP - MP border, In the vicinity of Natlonal Chambal Gharlal Wilidlife
Sanctuary, to the detriment of flora and fona of the area, without any EC or without
any safeguards.

2. Though no report has been furnished In terms of last order dated 08.07.2020 by
District Magistrates concerned l.e. Etawah In UP and Niwarl In MP and Chlef wildlife
Wardens of UP and MP, the matter of remedial action against lllegal sand mining has
been dealt with by this Tribunal vide order dated 26.02.2021 in O.A. No. 360/2015,

NGT Bar Association v. Virender Singh (State of Gujarat) and other connected matters.
The operative part of the order Is as follows:—

NI L0 26..XXXiureenntreesnssssarnases XXX oenanessasosarsrannnassossassssonnsersses XXX

27. We direct all the States/UTs to strictly follow the SSMG-2016 read
with EMGSM-2020 reinforced by mechanism for preparation of DSRs. (in
terms of directions of this Tribunal dated 14.10.2020 Iin Pawan Kumar, supra
and 04.11.2020 in Rupesh Pethe, supra), Environment Management Plans,
replenishment studies, mine closure plans, grant of EC (in terms of direction
dated 13.09.2018 In Satendra Pandey, supra), assessment and recovery of
compensation (as per discussion In Para 25), selzure and release of vehicles
Iinvolved In Illegal mining (In terms of order dated 19.02.2020 In
Mushtakeem, supra), other safeguards agalnst violations, grlevance
redressal, accountabllity of the designated officers and periodical review at
higher levels. As already noted, EMGSM-2020 contemplates extensive use of
digital technology, Including remote sensing.

28. We further direct that periodic Inspection be conducted by a five-
members Committee, headed and coordinated by the SEIAA and comprising
cPcB (wherever it has reglonal office), State PCB and two expert members
of SEAC dealing with the subject. Where CPCB regional office is not
available, if MOEF&CC regional office Is avallable, its Regional Officer will be
Included In the Committee. Where nelther CPCB nor MoEF&CC regional office
exists, Chalrman, SEIAA wlll tie up with the nearest Institution of repute
such as IIT to nomlinate an expert for being Included In the Committee.
Such Inspection must be conducted at least thrice for each lease l.e. after
expiry of 25% the lease period, then after 50% of the period and finally six
months before expiry of the lease period for midway correction and
assessment of damage, If any. The reports of such inspections be acted
upon and placed on website of the SEIAA. Every lessee, undertaking mining,

must have an environment professional to facilitate sustainable mining in
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terms of the mining plan and environmental norms. This be overseen by the
SEIAA. Environment Departments may also develop an approprilate moblle
App for recelving and redressing the grievances agalnst the sand mining,
Including connivance of the authorities and also a mechanism to fix
accountabllity of the concerned officers. Recommendations of the Oversight
Committee for the State of UP quoted earlier may be duly taken Into
account.

The mechanism must provide for review at the level of the Chlef
Secretary at least once In every quarter, In a meeting with all concerned
Departments in the State. The Chief Secretary UP may ensure further action
In the light of the report of the Oversight Committee.

Similarly, at National level, such review needs to be conducted atleast
once in a year by the Secretary, Environment in coordination with the
Secretaries Mining and Jalshakti Ministries the CPCB.

29. We further direct all the States/UTs to publish thelr annual reports on
the subject and such annual reports may be furnished to MoEF&CC by 30%
April every year giving status till 31* March. First such report as on
31.03.2022 may be filed with the MoEF&CC by all the States/UTs on or
before 30.04.2022. The report may also be simultaneously posted on the
website of the Environment Department of the States/UTs. Based on such
reports, MOEF&CC may conslider supplementing Its Guldelines from time to
time. The MoEF&CC may prepare a consolldated report considering the
reports from the States/UTs and publish Its own report on the subject,
preferably by 31+t May every year.

30. We direct the Secretary MoOEF&CC to convene a meeting In
coordination with the CPCB and Mining and Jalshaktl Ministries of Central
Government and such other experts/Individuals at Natlonal level and
representatives of States within three months for Inter-action on the
subject which may be followed by such meetings being convened by the
Chief Secretaries in all States in next three months. Holding of such
meetings will provide clarity on enforcement strategles and help protection
of environment.

All the applications are disposed of. Individual Issues may be gone into in
accordance with the mechanism to be Involved as above.”

3. In view of the above, the Secretaries, Environment, UP and MP may take further
remedial action the matter following due process of law.

4. The application Is disposed of.
5. A copy of this order be forwarded to the Secretaries, Environment, UP and MP by
e-mail for compliance.

t Principal Bench at New Delhi

Disclaimer: While every effort Is made to avold any mistake or or Ission, this te/ headnote/ judgment/ act/ rule/ regulation/ clrcular/
notification Is belng circulated on the condition and understanding that the publisher would not be llable In any manner by reason of any mistake
or omission or for any actlon taken or omitted to be taken or advice rendered or accepted on the basis of this casenote/ headnote/ judgment/ act/
rule/ regulation/ circular/ notification. All disputes will be subject exclusively to jurisdiction of courts, tribunsls and forums at Lucknow only. The
authenticity of this text must be verified from the original source.
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VAKALATNAMA =~ I A

B ——x—__x X F\Fr \/¥;¥

IN THE HON’BLE NATION
DELHI =

BARAALANNL AL A A,

AR AR A4

GREEN TRIBUNAL, (PB) BENCH, NEW

o
ORIGINAL APPLICATION /APPEAL / REVIEW No.? 4¢ /20 22
Iw fE NEWS  Qrem fuglincd §N '

"...‘..‘I........'.".."...‘.‘."C.....l...l..‘....‘l...‘..wg:.
AP RNV I Claimant/Petitioner/Applicant

DROUENG UP TUE cuAMB AL VERSUS

e P B . o y
»S.’T.@::Cﬂ.......%{,....M..P.....4.....'&:‘......................Respondent/Non-Applicant

I/we the Respondent/Non- applicant named below do hereby appoint, engage and
authorize advocate named below to appear,

act and plead in aforesaid
case/proceedings, which shall include applications for restoration, setting aside of ex-
parte orders, corrections, modifications, review and recall of orders passed in these
proceedings, in this Court or in any other Court in which the same may be
tried/heard/proceeded with and also in the National Green Tribunal in respect of
proceedings arising from this case/proceedings as per agreed terms and conditions
and authorize him/ them to sign and file pleadings, cross objections, petitions,
applications, affidavits, or other document as may be deemed necessary or proper for

the prosecution/ defence of the said case in all its stages and also agree to ratify and

confirm acts done by him/ them as if done by me/us

hereunto set my/ our hand to

understood by me/

0

us, this

......

.......

Particulars (in block letters) of each Party Executing Vakalatnama

: In witness whereof I/We do

th)gfe presents, the contents of which have been duly
E4

Name & | Registered E-malil Telephone | Status Full
Father/s/ Address Address | Number in the | Signature/
Husband/s (if any) | (if any) case **Thumb
name Impression
(1) (2) (3) (4) (5) (6)
p Miskv 2
AS“ ko WS o)_\,‘/zb’\ V\é? J"J/
o s 2 e
) Whant) |0 763
AN
29°A7 ARE RA
M LL S

Accepted:

Particulars (in Block Letters) of each advocate accepting Vakalatnama

(1) (2) (3) (4) R_ ./
SACHIN K. VERMA CHAMBER NO. | ngtstand | 9425412492 /
STANDING COUNSEL FOR 608, UCI ingcoun
THE STATE OF MP Ié?{mfg sel@gma

il.com
NATIONAL GREEN TRIBUNAL s

ENRL NO. 2130/98

BHOPAL462011




